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 Mr,  Deputy.  He  hes  been  we

 admitted  to  hospital.  so  far  as  the  tons  eouieat  im  =  Feed  hin met news  is  concerted,  it  is  not  a  question  long  standing  demands,
 *

 of  sub  judice;  if  it  is  sub  judice,  I
 will  take  notice  of  it.  It  does  not  Shri  8,  M.  Banerjee  (Kanpur):  Be-

 arise,  fore  he  makes
 £

 statement,  I  have
 a  aubmission  make,  Telegrams

 aff  wy  लिमये  :  इस  में  सबजुडिस  का  Were  received  on  the  iSth  thet  the
 सवाल  नहीं  भाता  है  -  फैक्ट्स  के  बारे  में.  hunger  strike

 |
 was  to  take  place  on

 भ्रमर  बयान  यि  ती  क्‍या  हर्ज  है।  उपाध्यक्ष
 महिला  यह  आप  ही  ने  चलाया  है  कल
 सबजुडिस  का  काम  लेकर  आपने  मेरा  एक पत्र
 कोट  दिया  आपको  जरा  सोच-समझकर
 करना  चाहिये  ।

 Mr,  Deputy-Speaker:  I  will  not
 allow  you  to  refer  to  that.  (Interrup-
 tions).

 An  bon.  Member:  It  is  a  matter  of
 life  and  death.

 Shri  Sheo  Narain:  You  yourself  might
 have  read  in  the  papers.  The  men  js
 on  his  dying  bed.  He  is  in  the  hospi-
 tal.

 Mr.  Deputy-Speaker:  The  Minister
 has  already  said  that  he  would  com-
 municate  the  feelings  of  the  House
 and  in  due  course  information  would
 be  placed  on  the  Table  of  the  House.
 Call  attention  notice.

 ————

 2.28  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPOR-
 TANCE

 ‘REPORTED  HUNOER  STRIKE  SY  EMPLOYEES
 or  Foop  DerarTMEnt

 Shri  Samar  Guba  (Contai):  Sir,  I
 call  the  attention  of  the  Minister  of

 Portance
 and  request  that  he  may

 un  ciatiniaia  wuasena:

 ant
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 the  opportunity  to  answer,  when  the
 information  has  become  a  story.  Such
 important  call  attention  notices  lose
 their  significance  if  they  are  not
 answered  in  time.  You  should  tell
 the  Ministers  to  deal  with  them  ur-
 gently.

 Mr.  Depaty-Spesker:  You  should
 realise  that  00  notices  are  received
 every  day.  We  have  to  shift  them

 Annasshib  Shinde):  It  is  not  correct

 directive  to  the  employees  of  the
 Food  numbering  about
 7000  (of  whom  about  6,000  are
 atready  on  deputation  with  the  Food:
 Corporation  of  India)  to  observe  &
 fast  only  on  the  20th  June,  967  to

 gtievances  redressed.

 i  ;
 fast  on:  that  day  is  not  available.



 fa)  Since  the  Food  Corporation  was
 established  on  the  Ist  January,  965

 been  transferred  on  deputation  to  the
 Food  Corporation.  The  transfer  of

 operations
 foodgrains  at  the  ports  and  its  dis-
 tribution  among  the  various  States
 have  become  extremely  complicated
 and  full  of  difficult  administrative
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 clearance  and  distribution  of  food-
 aTaing  all  over  the  country.  How-

 items  of  work  to  the  Corporation  as
 early  as  it  is  practicable.

 (b)  Government  have  already  de-

 Proposing  a  suitable  amendment  to
 the  Food  Corporations  Act,  ‘1964,  A
 Bill  for  this  purpose  is  likely  to  be
 introduced  during  the  current  seasion
 of  the  Parliament.

 (०)  The  departmentalisation  af  the

 dis-

 The  first  sentence  sayt
 that  it  is  not  correct  to  say  that
 18,000  food  employees  went  on  «@
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 what  is  the  exact  time  when  that  Act
 of  944  will  be  amended?  (c)  They
 say  that  they  will  be  in  a  position  to

 certain  aspects  of

 Shri  Samar  Guha:  In  view  of  the

 ASADHA  5,  2889  (SAKA)  by  Food  Corporstion7  532 Employees  (CA.)
 have  contacted  the  different  regional
 directorates.  We  have  said  that  all
 the  18,000  were  not  on  hunger  strike,
 The  regional  directors  say:  we  are
 not  in  a  position  to  say  how  many
 employees  in  our  office  were  on  hun-
 ger  strike  because...  (Interrup-
 tions)  they  say  that  they  did  not
 know  whether  on  one  day  the  em-
 Ployees  took  their  meals  in  their
 houses  or  not.  They  have  no  infor-
 mation.

 Shri  Hem  Barua  (Mangaldai):  That
 ig  unfair.

 Shri  Umanath  (Pudukkattai):  If
 you  do  not  have  the  actual  fgures,
 do  not  malign  them.  After  all  they
 are  our  countrymen.

 Shri  Hem  Barua;  That  is  the  Con-
 gress  way  of  fasting.  I  am  sorry  the
 Minister  is  adding  insu't  to  injury.

 Shri  Umanath:  He  should  not  cast
 Tefiection  on  the  bong  fides  of  these
 employees.  If  he  cannot  verify  the
 figures,  that  is  different.

 y  i  &  rit some  ruling.
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 on
 fasts,  May  I  request  you  to  sak  the
 minister  to  say  that  he  is  sorry  to
 -have  made  that  slip  of  the  tongue  and

 i  f  i  i

 E  8  g  4  ae  i
 only

 men  infor-
 mation  of  the  officers  concerned  under
 whom  they  are  working.  I  am  not
 casting  amy  aspersion  nor  am  I  sug-
 gesting  that  they  did  not  observe
 fast.  I  am  really  sorry  if  that  sort
 of  impression  is  created  in  the  minds
 of  hon,  members,

 Coming  to  the  question,  I  will  be to
 ‘too  happy  to  discuss  the  problems  of
 the  employees  with  their  association.

 Affairs  that  in  this  session  we  should
 ‘De  allowed  time  to  take  up  this
 legislation.  I  hope  it  will  be  possible
 for  the  Business  Advisory  Committee
 to  find  time  for  it.  We  are  as  eager
 es  the  hon.  member  to  see  that  the
 employees  are  not  dissatisfied  on
 account  of  the  non-existence  of  legis-
 lation.  We  wish  to  extend  all  neces-
 mary  protection  regarding  their  ser-
 wiee  conditions,  ete.

 Shei  Surendiemeth  Dwivedy:  Has
 the  Bill  been  introduced?

 ‘ght  Annasabil:  Shinde:  The  Bil)  is
 ready  with  me  I  have  written  for
 permission  that  it  may  be  taken  up
 in  this  session.
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 Shri  Anuasakib  Shinde:  Thet  is

 Gopalan  has  raised  the  point  about
 new  posts  that  are  crested.  When
 they  are  advertised,  these  officers  are
 free  to  apply.  I  think  all  will  agree
 that  selection  should  take  place  on
 the  basis  of  merit.

 shri  Anna  sahib  Shinde:  Without
 4ettering  the  right  to  select  on  merit,
 I  am  prepared  to  suggest  that  the
 Food  Corporation  should  give  pre-
 ference  to  these  employees.

 Shri  A.  x  Gepalan:  Were  =  they
 taken  without  any  merit  before  and
 then  they  were  allowed  to  continue
 ३७  service  so  long?

 Shri  Annasabib  Shinde:  The  hon.
 Member's  question  was  about  higher
 posts.

 Shri  A.  x.  Gopalam:  For  the  sane
 posta.

 हाफ  Auseeahib  Shinde:  For  the
 gems  poste  there  is  no  difficulty.

 the  Government  whether  this  de-
 mand  has  been  considered,  whether
 the  deputationists  will  be  ८४१९७  back
 and,  if  they  are  mot  going  to  call
 back  the  deputationists,  the  reasons

 Shrimadi  Suseela  Gopalan  (Amba-

 he  will  be  bringing  forward  legisia-
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 (Shri  Annesahib  Shinde)
 tion  should  be  to  transfer  «cf  Bill  is  ready  he  can

 ef  order.  lady  Member.
 Shrimati  Suseela  Gopalan,  said  that
 the  Government  proposed  an  amend-

 been  with  the  Government  for  near-
 ty  a  year  now.  She  wanted  to  know
 whether  the  Bill  that  the  Minis‘e~  is
 bringing  forward  will  contain  those
 very  provisions  which  the  employees
 rejected  or  it  will  contain  the  rovi-
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 whether  the  provisions  in  the  Bil!  are
 the  same  which  were  rejected  by  the
 employees  or  it  is  the  other  way

 Shri  Annasahib  Shinde:  |  am  not
 prepared  to  say  that  word  by  word
 it  is  the  same.

 Shri  Umanath:  Not  word  by  word,
 but  essentially.

 Shri  Annasthib  Shinde:  What  I  am
 submitting  is  that  the  two  important.
 demands  of  the  employees  have  been
 incorporated  in  the  Bill,

 Shri  Umanath:  He  is  evading  the
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 I  was  going  to  reply  to  that  but  he
 interrupted  me  and  was  explaining
 the  background.  If  all  this  goes  righ?,
 we  are  thinking  of  departmentalising
 it  within  the  next  three’  or  four
 months.

 AT  bts.

 ESTIMATES  COMMITTEE

 Fumst  anp  Seconp  Reports
 हया  P.  Venkatasubbaiah  (Nandyal):

 I  beg  to  present  the  following  Re-
 ports  of  the  Estimates  Committee:—

 Shri  8.  वा,  Banerjee:  Yes;  I  want
 only  a  minute.

 Mr,  Depaty-Speaker:  You  have  not
 ‘Written  to  met  about  it.  to

 duction  stage.  ‘You  have  not  done  so.
 I  will  not  permit  you.

 “That  leave  be  granted  to  intro-
 dace  a  Bill  further  to  amend  the
 the  Salaries  and  Allowances  af
 Ministers  Act,  1952."
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